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INTRODUcnON 
I. Chairman of the Committee on Government Allunncu havin. been 

authorised by the Committee to submit the Report on their behalf. present this TbinI 
Report of the Committee on Government AIIuranc:ea. 

The Committee 1998-99 WBI constituted on Aupat6. 1998. 
The previous Committee (1997-98) at their liUin. held on October I, 1997 

considered inter-alitl Memoranda NOl. 18 to 25 OD requutl received from the 
MiniltrieslDepartments of the Government of India for droppin. of eipt pendiDa 
Blsuranc:ea. Draft report prepared. however, could DOt be CODIidered and adopted by 
the Committee during 11 th Lot Sabha .. Lot Sabha WBI diuolved. 

At their liUiIll he~ OD December 10. 1998. the present committee (1998-99) 
considered and adoptod the dnft Report. 

The Minutes of the afote&aid lillinp of the Committee form part of this Report. 
(Appendix) 

1be conclusions/observations of the Committee are contained in this Report. 

NswDBuu; 
December. 1998 

PhalglUl/J. 1920 (Saka) 

5563/LS/F-2-A 
(ax) 

RAHAMBD. 
Chaimttlll, 

Committee on Gtwe,.""..'" 
. Ar,uTtlllCe,. 



CHAPTER I 
EXPORT TAX EVASION 

1.1 On March 27, 1992, Shri Ram Lakhan Yadav, MP, addressed the following 
Unstarred Question No. 4872 to the Minister of Finance:-

"(a) the number of cases of duty evasion in exports detected during the last 
three years and the amount involved therein; 

(b) the number of Customs officials found involved in such cases during the 
above period; and 

(c) the action taken against them?" 

1.2 In reply to the ahove question, the then Minister of State in the Ministry of 
Finance (Shri Rameshwar Thakur) stated as follows:-

"(a), (b) & (c): The information is being collected and will be laid on the Table of 
the House." 

1.3 The above reply to the question was treated as an assurance and was requin:d 
to be implemented by the Ministry of Finance by 26 June, 1992 i.e., within three 
months of the date of assurance given by the Minister. 

1.4 The Ministry of Parliamentary Affairs vide their U.O. Note No. IIIIFin. (37)1 
USQ-4872-LS/92 dated 17.3.97 forwarded a request of the Ministry of Finance for 
dropping of the aforesaid assurance on the following grounds:- . 

"From our side, we had already furnished a reply with the approval of the then 
MOS (F&E) vide our O.M. dated 22.4.93 (copy enclosed for ready reference). 
You may please appreciate that finalisation of disciplinary proceedings apiDSt 
the Government servant takes a long time, sometimes years as it involves 
consultation with eve, and in appropriate cases, upse. What is important is 
whether disciplinary proceedings have been initiated in all the ~~s or not. 
As the disciplinary proceedings have been initiated in all the C'lIses, 'it was 
suggested that our reply may be treated as fulfilment of assurance." 

1.S After taking into consideration the information referred to in para 1.4 above, 
the Committee decided to drop the assurance. 

1.6 The Committee were informed that 79 cases involving evasion of duty In 
customs amounting to Rs. 5275.49 lakhs were detected during the yean 
1989-91 and eight ofticers appear to be involved. The Committee note tbat 
repIar departmental proceedings have since been initiated ....... t aD tbeIe· 
oftleen. The Committee also note that though discipliDary action hu beea 
Initiated but ftnalisatJon of the proeeedinp aplnst the Govel'lUDeDt Senut 
DIlly take a loal time as It Involves CO ...... tatiOD with eve, UPSC etc. TIle 
Committee, therefore, qree to drop the MBUI'IIDce. The CommIttee, boweftr, 
observe that nuion of duty in any form and CODDIYIUIce oftlae CUI ...... """eI. 
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wItb the calp ..... an ....... maUen ..... 1UCb IIdIoa C8IIDDt be ~. Sada 
dereUetIon 10 du" Oft the put oIo111c:en ......... coaaIftIICe wlCIa die ....... 
b ...... cIJIboaoar to the IDatltatloa. Tbe Coauaittee ............. dud cII8c:IpIIaarJ 
8dIoa ....... the aeaued IboaIcI be IaItiated ..... the ..... t)' paa ......... per 
raI .. 



CllAPl'ERD 
FOOD SCANDAL IN NAGALAND 

2.1 On 29 July, 1992, Slui Sana! Kumar Mandai, M.P. addreued the followinl 
UnlWred Question No. 331710 the Prime Ministcr:-

"(a) whether the attention of the Government hu been invited 10 the IIOWI-item 
captioned "Rs. 12 crorea food ICandaJ rocks Napland" appearin, in the 
'BUlineu Standard', caJcuaa dated June 3, 1992; 

(b) if 10, the facts of the matter reported therein; 

(c) the raction of the Government thereto; 

(d) wbcIhcr any enquiry had been ordered inlo this ac:andal; 

(e) if 10, the outcome thereof and the action taken llpiDSt the pnvate contracton 
involved; and 

(f) the Itqe at which the matter atandI at praent?" 
2.2 In reply to the above question, the then Minister of State in the Ministry of 

Civil Supplies, Consumer Affain and Public Distribution (Shri KamaluddinAhmed) 
stated u folloWl:-

"(a) Yes, Sir. 
(b) to (f): The information is bein. collected." 
2.3 Parts (b) 10 (f) of the above reply 10 the question wu treated u an auuruce 

and wu required 10 be implemented by the Ministry of Ovil SuppUea, Coasumer 
Affain and Public: Distribution by 28 October, 1992 i.e., within throe months ofthc 
date of usunnce pven by the Minister. 

2.4 The Ministry of PIrIiamontary Affain _ their U.O. Note No. IVICSPD 
(12) USQ 33171LSJ92 dated 24.7.1997 have forwarded a request of the MiDiaIry of 
Food and Civil Suppliea, Conaumer Affain and Public Distribution for cIroppinJ of . 
the Iforeaaid auuruce on the followina pouada:-

"Tbis is a case of allepcl diversion of stock moant for PDS iato tho blllCk 
marbt. The pnm.y reaponlility 10 distribute PDS ItOCb l'OIII wilb the S .... 
OovenuneaL . 
A. it w. not poaible It tbat time to collect III the infonIIIdon from the S ... 
OovaDlllOllt of N ....... ID &IIUI'IIICC of reply 10 the Queetioa wu aiven in 
the Lot SIbha. 
OIl receipt of some information from the Smre Oovemment of NlpiandrPlrt 
ImpIemeotatioa RIpon •• .at to the MiaiIby of~ ~ 
this Ministry's O.M. of eveD Dumber dated 5.8.94. However, PiDai 
ImphmeatadoD Report for fulf'ila.-lt of the A--. could DOt be fumiabed 
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as we did not receive the requisite information from the State Government 
inspite of our best efforts. an indicatiotrof which could be had from a list of 
reminders to the Nagaland Government. The list is annexed. It does not seem 
likely that we may get requisite information from the State Government in the 
neu: future. At one stage we had expected some information from the CBI on 
the basis of all indiction that they might cause an inquiry into the complaint. 
But CBI also does not appear to have conducted any enquiry in this matter as 
there is no response from CBI or from MHA. 

The assl!rance is pending for nearly 5 years and it would not be proper to keep 
it pending any longer in view of O.M. No. F4(4)196-Impl. I dated 30.9.96 
from your Ministry." 

2.5 The Committee considered this request of Ministry of Food & Civil Supplies, 
Consumer Affairs & Public Distribution at their sitting held on 7.4.1997. 

2.6 The Committee note that diversion of stock meant for P.D.S. into the 
black market is a serious matter. The Committee also note that the Ministry of 
Food & CivU Supplies, Consumer Affairs and Public Distribution have issued 
several reminders to the State of Nagaland to furnisb the requisite information. 
The Committee are surprised to note why State Government of Nagaland have 
taken so much time in furnishing the necessary infonnation. The Committee 
are informed by the .Ministry that they have recently received an intimation 
from Nagaland that all related documents and records regarding Stocks being 
sold in Guwahati have been submitted to the police for verification and the 
police have been directed to prosecute the persons involved in the matter. The 
Committee would like to bear about the outcome of the enquiry and the foHow-
up action taken. The Committee, however, agree to accede to the request of the 
MinisttY'to drop the assurance as the primary respousibUity to distribute P.D.s. 
Itocb rests with State GovemmenL The Committee, however, rearet to find 
the lndU!ereace of State Government in such a vital matter of public importance. 
The Committee recommend the Union Government to pursue the matter with 
the Government of Nagaland despite ito; being dropped by the Committee. 



CHAPTERm 
WHI'IB TIGERS 

3.1 On May 11, 1993, Sm Radial Kalidas Varma, MP addressed the following 
Starred Question No. 941 to the Minister of Environment &: Forests:-

"(a) the number of lions, tigen, rhinos, leopards, elephants and other major 
species of wildlife as per the latest census in each of the National Parks; 

(b) the number of white tigen and the regions where they are found; 

(c) whether the number of white tigen in the country is decreasing and likely 
to become an enclaDgered species; and 

(d) if so, the details of the steps taken by the Government to save them from 
extinction?" 

3.2 In reply to the above question, the then Minister of Slate in the Ministry of 
Environment &: Forests (Sm Kamal Nath) stated as follows:-

"(a) State-wise figures of the ropulation of only lions, tigen, rhinos, leopards 
and elephants are monitored by the Central Government The population 
figures with respect to these species are given in a statement which is laid 
on the Table of the House. 

Different species are predominant in different protected areas and centralised 
compilation of the population figures of all the major species protected 
area-wise will be extremely voluminous, time cosuming and costly exercise. 

(b) White tiler is DOt a different species of tiger but a colour mutant of the 
normal one. At present there is no report of occurrence of white tiger in any 
forest in IodiL Tbesc are breeding only in zoos and their total number in 
various zoos of India as per 1990 census is 39 as compared to 19 in 1981 
and 26 in 1985. 

(c) 1be number of white tilen is not decreasing in the country. 

(d) Does not arise." 
3.3 While replyillg to the supplementary asked by Shri Ratilal Kalidas Varma, 

MP reprdin. iIlcidents of poechin. in Ranathambore aanctuary, the Minister of 
State in the Ministry of Environment &: Forests inler-alia stated that an Inquiry 
Committee was set up to JO into the incident of poechinl in Ranathambore and that 
be was aware of tbe fact that efforu were beinl made to suppress the incident To 
this,another MP, Sbri Nitish KUIIW', reqUOIted the Hon'ble Minister to get the drawiq 
rooma of bi, people Iell'Cbed. In reply, the Minister of Stale qreed to search, if the 
Hon'ble Member provided their names. 
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3.4 The above reply to the supplementary was treated as III IUUI'8IICe and was 
reqund to be implemented by the Ministry of Environment and Foresta by August 
10, 1993 Le., within three months of the date of assurance given by the Minister. 

3SI'he Ministry of Parliamentary Affairs vide their U.O. Note No. VIIEF (22)SQ-
941 =LSI93 dated 8.1.1997 have forwarded a request of the Ministry of Environment 
aDd Foresta for ch'bpping of the afOresaid assurance on the following grounda:-

"Ministry of Environment and Forests has requested the Hon'ble Member of 
Parliament to indicate the names of the 'big people' for making necessary 
inquiries by the CBI. Since no reply has been received &om the Hon'ble Member 
in this regard, an inquiry from the CDI could not be arranged. In view of this, 
it is requested that the Auurance may kindly be dropped." 

3.6 The Committee considered the request of Ministry of Environment and Forests 
for droppin. of the assurance at their sitting held on 1.10.1997. The Committee 
decided to drop the assurance. 



CHAPTER IV 
DESERT ALLOWANCE TO BSF PERSONNEL 

4.1 On March 3, 1994 Shrimati Vasundhara Raje, MP addressed the following 
Unstarred Question No. 1483 to the Minister of Home Affairs:-

"(a) the number of personnel of Border Security Force (BSP) posted in Rajasthan; 
(b) whether the personnel of Border Security Force posted in the State have 

been demanding desert allowance and some other incentives; and 
(c) if so, the action taken thereon?" 

4.2 In reply to the above question, the then Minister of State in the Ministry of 
Home Affairs (Shri Rajesh Pilot) stated as follows:-

"(a) The requirement of BSF deployment in Rajasthan is subject to change from 
time to time and BSF Personnel are deployed acc9rdingly. 

(b) Yes, Sir. 
(c) the matter is under consideration." 

4.3 Part (c) of the above reply was treated as an assurance and was required to be 
implemented by the Ministry of Home Affairs by June 2, 1994 i.e. within three 
months of the date of assurance given by the Minister. 

4.4 A request was received from the Ministry of Home Affairs on 7.1.97 for the 
dropping of the assurance given on the above mentioned question. They had 
mentioned that the matter has been referred to the Vth Pay Commission. Rcquost 
was considered by the Committee at their sitting held on 7.4.97. 

4.5 The Committee were, however, not in favour of dropping the assurance. 1bcy 
desired that the Government should inform the Committee about the action taken in 
pursuance of the recommendations of Fifth Pay Commission. 

4.6 Accordingly, the matter was taken up with Ministry of Home Affairs: 1be 
Ministry of Home Affairs have informed the Committee (vide their D.O. No.DI 
27012l17194-P.P.WISS dated Nil) as follows:-

"In this connection, it may be mentioned that the Stn Pay Commission has 
made no recommendation regarding grant of desert allowance to BSP 
Personnel. " 

4. 71bc Committee considered the information furnished by the Ministry of Home 
Main and decided to drop the assurance. It was, however, stressed upon by the 
Committee that the Ministry of Home Affairs should reconsider this issue 10 that 
affected BSP Personnel do not feel neg1cct.ed. 

4.8 The Committee again considered the request of the Ministry of Home Affain 
for dropping of the assurance at their sitting held on 1.10.97. 

7 
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4.9 The Committee obIerve that It II unfortunate that 5th Pay Commllsloa 
have not made any recommendation reprdinl ...... t 01 desert allowance to 
BSF PenonneJ, thou ... the Committee had asked the Ministry 01 Home Affaln 
to have the matter taken up at the appropriate level. Since the Pay Body .... 
already livea Ita recommendations which have been accepted by the Govel'DllK!llt, 
the COmmittee agree to accede to the request 01 the Ministry of Home Atrain 
to drop the assbranc:e. The Committee, however, stress that the Ministry of 
Home . Aftain should reconsider this issue 10 that affected BSF Personnel do 
not feel neglected. 



CHAPTER V 
NATIONAL WATER MANAGEMENT PROJECT 

5.1 On May 18, 1995 Dr. Krupasindhu Bhoi, MP addressed the following 
Unstarred Question No. 6269 to the Minister of Water Resources:-

"(a) Whether the Government have a proposal to take up National Water 
Management Project (NWMP) phase-n' 

(b) if so, the details thereof; 
(c) whether the National Water Management Project Phase-I has been comp1ctcd; 
(d) if not, the reasons therefor; and 
(e) the details of the schemea undertaken and proposed to be undertaken in 

Phasc-I and Phasc-II of NWMP in various States?" 
5.2 In reply to the above question, the Minister of State in the Ministry of Water 

Resources (Shri P.V. Rangayya Naidu) stated as follows:-
"(a) to (e): Eighty nine schemes in 10 participating States were undertaken 
under World Bank assisted National Water Management Project (NWMP) 
Phasc-I. NWMP Phase-I has since closed on 31.3.1995. 

NATIONAL WATER MANAGEMENT PROJECT ARE AS UNDER:-
S. No. SIIIID' No. of CuJtunble Oripnal AIIlicipated 
1 Pros· lub COIIIIIIIIId ... CItinuIIDd COIl expenditure 

pmicipMiDl iDclud- (1Ikh. Ha.) toMMch 
SIIIeI eel UDder 

NWMP 
I. A.P. 10 2.43 61.30 45.78 
2. ICmuItab 30 3.71 86.77 1(10.01 
3. Tamilaadu 10 2.22 62.97 118.55 
4. KenIa OS 0.49 13.99 17.34 
S. BiUr 02 1.67 41.41 6.78 
6. M.P. 20 4.78 78.71 48.67 
7. U.P. 01 19.90' 61.64 7.40 
8. Oriaa 08 05.87 34.09 11.55 
9. a.y.. 01 11.14 112.00 106.57 

10. 0ujInl 02 0.4S 14.69 0.62 

SubTcal(l) 89 33.12 567.57 463.27 

9 
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2 3 4 5 6 

II Other Programme 
WMC 1.18 1.39 

MITP 8.32 3.98 

ISTP 22.00 35.72 

Sub TocaI (II) 37.50 41.09 

ToteI (I) (II) 89 33.12 605.07 504.36 

-Expenditure details for the year 1994-95 are tentative WMC-Water Manaaement Cell 

MrrP-Maharuhtta Induction lftining Programme7 

ISTP- Institutional Strengthening" and TraIning Pund. 

"The Government have decided to undertake second phase of NWMP. with 
World Bank assistance. The modalities of undertaking projects under NWMP-
II are being worked out." 

~.3 The above reply to parts <a) to (e) of the question was treated as an assurance 
and was required to be implemented by the Ministry of Water Resources by August 
17. 199~ i.e. within three months of the date of assurance given by the Minister. 

5.4 The Ministry of Parliament Affairs vide their U.O. Note No. XIIIIWR (7) 
USQ No. 6269-LS/95 dated November 8. 1995 have forwaded a request of the 
Ministry of Water Resources for dropping of the assurance on the following 
grounds:-

"That answer to the aforesaid question furnished was not an assurance and it 
made known only the factual position.The proposals for the proposed NWMP-
II are under preparation. The NWMP-II is to be taken up with World Bank 
credit assistance and~the exact time frame for credit agreement will depend on 
the programme of the World Bank to appraise the project and include it in its 
funding schedule." 

5.S The Committee considered the request of the Ministry of Water Resources 
for dropping of assurance at their sitting held on October 1. 1997. The Committee 
agreed to drop the assurance. 



CllAPTERVI 
INDECENT PICIURES OF HINDU GODS 

6.1 On August 24, 1995, Shri Ram Naik M.P. addreued the followin, Unstarred 
Question No. 3071 to the Minister of Home Affain:-

"(a) whether the Government are aware that indecent pictures of HiDdu Ooda 
and Oodesses were published in a monthly the "AmericaD Photo,"diatributecf 
by India Book Depot; and ' 

(b) if so, the reaction of the.Union Government in this. reprd?" 
6.2 In reply to the above question, the then Minister of State in the Miniatry of 

Home Main (Shri Rajesh Pilot) stated u follows:-
"(a) &: (b): According to available information, a US bi-monthly called 
'American Photo Magazine' in its July-AulUSt, 1995 issue publilhod naked 
photographs of Lord Oanesh and Ooddcss Saraswati in which Lord Oaneah 
wu shown smoking. The mlllazlne wu distributed by India Book Depot, 
Bombay Ltd., 1007, Arcadia Building, 19S, Nariman Point, Bomb.y-21. 
Action, u per law, bas already been taken, i.e. the Social Security Cell of the 
Crime Branch, cm, Bombay registered u offence under C.R. No. 201-9S 
dated July 20,199S uls 292(2), IS3 (a&b) of IPC and uJl 3,4 and 6 of 'The 
Indecent Representation ofWomen (Prohibition) Act, 1963 and Bombay Police 
confiscated eight copiel of the mlllazine available with the di.tributor. 
Proprietor of the fann, Huti.han Dhulalomal Chhatani was alao amated 011 
July 21,l99S who was however released on bail by • local court on the same 
day. The case is under Investigation." 

6.3 The above reply to the question was treated as an uaurancc and was required 
to be implemented by the Ministry of Home Main by November 23, 1995 i.,. 
within three months of the date of uaurancc given by the Mini.ter~ 

6.4 The Ministry of Parliamentary Affain vide their U.O. Note No. XJVIHA (8) 
USQ-30711LS195 dated 12.3.96 have forwarded a request of the Minil1ry of Home 
Affain for dropping of the aforeaaid assurance on the foUowin, pouoda:-

"In reply to the laid queation, it was alated inter-alitJ that "tile cpo it under 
inveatiption". It was not at all the intention of the Oovemmeat to ltallCfall 
uaurance to be followed by ita expeditious fulfilment becauae abe 00 .. dIDeIIl 
was very clear that the matter bein, sub-judice will take i ... own time in ill 
final diapoaal. Thia illtention is all the more evident in the positioa • broaIM 
out in the reply to the question and reproduced below:--
.... .Action, as per law. bas alreIdy been taken i.e. Social Security Cell of 1M 
Crime Branch,em, Bombay regi.tered an offence under CA No. 201M 
dated July 20, 1995 uJl 292. (2), 153 (A.tB) of IPC ind uJs 3.4II1II 6 of 1be 

11 
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Indecent Representation, of Women (Prohibition) Act, 1986" and Bombay 
Pbli~ confiscated eight copies of the maaazine available with the distributor. 
Proprietor of the firm, Harkishan Dhulalomal Chatani was also arrested On 
July ZI, 1995 who was, however released on bail by a local court on the same 
day. 1be cue is under investigation." 
As the matter is pending in the Court of Bombay and it would not be appropriate 
for the Government to interfere in the functioning of the judiciary. it is requested 
that the use of terminology "the cue is under investigation" may be interpreted 
in ill proper perspective viz. the matter is lub-judice and not in the hands of 
the Government to dispoae it of in a given time-frame and thus may not be 
inaerpreted as pending assurance and deleted from the list of pending assurance." 

6.S The Committee considend the request of the Ministry of Home Affain for 
dropping of the assurance at their sitting held on 1.10.97. The Committee after 
taking into consideration the above information agreed to drop the assurance kccping 
in view the fact that the matter is sub-judice. 



CllAPTERVD 
CHEMICAL PLANTS IN GUJARAT 

7.1 On December 4, 1995 Shri NJ. Rathwa, MP acktrcssed the following Unstamd 
Question No. 1071 to the Minister of Chemicals &: Fertilizcn:-

"(a) whether some chemical plants in the country, especially in Gujarat, have 
become sick during the last three years; 

(b) if so, whether the Government propose to revive these units; 
(c) if so, the details thereof; 
(d) if not, the reasons therefor; 
(e) whether Government propose to privatise these units; and 
(f) if so, the details thereof'l" 
7.2 In reply to the above question, the then Minister of State in the Ministry of 

Chemicals &: Fertilizcn (Shri Eduardo Faliero) stated as follows:-
"(a) to (f): No Central Government PSU in the Chemical Sector located in 
Oujarat has become sick during the last three years. However, two Central 
PSUs located in Andhra Pradesh, i.e., Hindustan F1urocarbons Ltd. (HFL) and 
Southern Pesticides Corporation Ltd. (SPEC) have been declared sick by the 
Board for Industrial and Financial Reconstruction (BIFR) dwin, this period 
and their revival is under consideration of BIFR in accordance with the 
provisions of the Sick Industrial Companies (Special Provisions) Act. 1985." 

7.3 Th~ above reply to the question was treated as an assurance and was required 
to be implemented by the Ministry of Chemicals &: Fertilizers by 3.3.1996 i.e., 
within three months of the daie of assurance given by the Minister. 

7.4 The Ministry of Parliamentary Affairs vide their U.O Note No. XV /C &: P(I) 
USQ 1071-LSJ95 dated 30.10.1996 have forwarded a request of the Ministry of 
Chemicals and Pertilizcn for dropping of the aforesaid assurance on the followilll 
grounds:-

"As could be seen from part (e) of the Question, the inference is on Chemical 
Plants in the Public Sector. In the Answer liven by the Minister of State 
(Chemicals &: Pertilizcn) on 4.12.1995, it has been clearly stated that no Ceatral 
Government PSU in the Chemical Sector in Oujarat has become sick durin, 
the Iut threc years. As already stated in the wne answer, two Central PSUs, 
namely Mis Hindustan P1urocarbons Ltd. (HFL) and MIs Southern Pesticiclea 
Corporation Ltd. (SPEC) have been declared sick by the Board for Industrial 
and Financial Reconatruc:tioa (BIFR) durilll this period. The revival ICbeme 
of both the PSUs ..-e under consideration of the DIPR in ICCOI'CIInce with the 
Sick Industrial Companies (Special ProviJioDl) Ad, 1985. The proccediDp 
befen the DIPR II'e time COIIIUIDiD,,1opI procell under the proviaioas of the 

13 



14 

aforesaid Sick Industrial Companies (Special Provisions) Act, 1985. All the 
interested parties includin, the Government are given opportunity for hearing, 
before the BIFR adjudicates the cases. Presently both the cases are before the 
Special Benches of the BIFR. 1be Government is only one of the parties 
before the BIFR in the proceedings and has no direct or indirect administrative 
control on these hearings. 
In view of the position mentioned above, this Ministry proposes that the matter 
may kindly be placed before the Committee on Government Assurances, Lot 
Sabbha for dropping this assurance." 

7.S The Committee eoaaldered the request ot the MinIstry of Chemicals It 
FertDlzen lor dropplnl of the ..... ranee at their IIttlnl held OD 1.10.97. The 
CommIttee accedecl to the request of the Ministry 01 Chemlcala aDd FertDlzen 
lor dropplnl of the .... ranee. WhUe acced .... to the request of the Ministry of 
Chemicals It Fertllizen to drop the ..... nnce, the CommIttee DOte that almost 
two years have elapsed .Ince the Ministry of Chemica" It Fertllizen had 
1Dt0rmed the HOUle that the Central PSU. located In Andhra Pradesh I.e., 
Hlndllltan F1urocarboDi Ltd. aDd Southern Pesticides Corporation Ltd. had 
been cledared lick by BIFR and that their revival Is under the c:o.lderatlon of 
BIFR In accordance with the provlsloDl of Sick industrial Companies (Special 
ProvislODl) Act, 1985. The Committee further note that both the cues are 
pendlna Wore Special Benches of BIFR for adjudication. The Committee hope 
that BIFR will be able to adjudicate the revival scheme of both the PSUS at an 
_rty elate. The Committee would also like the Government to punue the matter 
v1prously for expeditious settlement 01 the cues. The Committee are 1Dt0rmed 
that proceedlnp Wore the BIFR are time coDlUmlnllepi pl"OCell under the 
provlsioDi of Sick IndUitrial Companies (Special Provlsioas) Act, 1985. The 
Committee would uIP that the Govel1UlleDt to pve a serious tboqbt to the 
IepI pl"OCell Involved and lUaest m.sures with a view to ease and apediie 
the pl"OCell of adJadkadoD under BIFR. 



CHAPTER VIII 
SAINIK SCHOOLS 

8.1 On December 6, 1995, Dr. (Smt.) K.S. Soundaram, M.P. addressed the 
following Question No. 149 to the Prime Minister:-

"(a) Whether there is any proposal to transfer Sainik Schools to the Ministry of 
Human Resource Development; 

(b) if so, the details thereon" 

8.2 In reply to the above question, the then Minister of State in the Ministry of 
Defence, Department of Research & Development (Shri Malikarjun) stated as 
follows:-

"(a&b) A proposal has been made for transfer of administrative and management 
control of Sainik Schools including the staff (Civilians) alongwith the Posts 
they occupy to the Ministry of Human Resource Development. The proposal 
is currently under examination by the Ministry of Human Resource 
Development. " 

8.3 The above reply to the question was treated as an assurance and was required 
to be implemented by the Ministry of Defence by 5.3.1996 i.e. within three months 
of the date of assurance given by the Minister. 

, ~ The Min~~try of Parliamentary affairs vide their U.O. Note No. XVID(3)SQ-
149-LS/9S dated 13.2.1997 have forwarded a request of the Ministry of Defence for 
dropping of the aforesaid assurance on the following grounds:-

"The Ministry of Defence has been constantly writing to the Ministry of Human 
Resource Development at regular intervals as per the references placed at 
Appendix 'A' to expedite the decision in the matter. Since there has been no 
response from Ministry of Human Resource Development, Ministry of Defencc 
had to request the Ministry of Parliamentary Affairs for granting extenliou 
for six months from 6.3.1996 to 5.9.96 and then again from 6.9.96 to 5.3.97. 
Sainik Schools are run by Sainik Schools Society registered under the Societies 
Registration Act of 1860. The Board of Governors with RRM as Chairman 
and Chief Ministers of Education Ministers of 18 States, where these schools 
are located besides other senior dignitories of the Government of India as 
Members are responsible for over-all administration, supervision and control 
of Sainik Schools. Hence even after a decision is taken by Ministry of Human 
Resource Development, the matter would need to be referred to concerned 
State Governments. In brief, a final decision in the matter may take long and 
is not in the hands of this Ministry. 

/" 

Taking into accoimt the above facts about the intricacies involved in the 
proposal, the Ministry of Defence envisages indefinite delay in arriving at a 
decision by Ministry of Human Resource Development in the issue. 

IS 
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In view of the position stated above, the Ministry of Parliamentary Affairs is 
requested to kindly place the above position before the Committee on 
Parliamentary assurances with a request to drop the assurance. The Ministry 
of Defence would continue to pursue the case with Ministry of Human Resource 
Development and as soon as there is any decision in the matter, the same will 
be intimated to the Ministry of Parliamentary Affairs." 

8.5 The Committee considered the request of the Ministry of Defence for droppin8 
of assurance at their sitting held on 1.10.1997. 

8.6 The Committee are surprised to note that despite repeated remladen on 
the subject, the Ministry of Human Resource Development have not cared to 
respond. The Committee strongly deprecate such Indifference on the part of 
Human Resource Development and would recommend tbat the MIDistry of 
Human Rt'JIOUrce Development should wake up from their uninterrupted slumber 
and reply to the Ministry of Defence wltb facts without furtber delay. The 
Committee however, agree to drop the assurance keepinlln view the Intrlc:ac:ies 
In the proposal and time Involved In arriving at a decision. 

Nsw DELHI E. AHAMED, 
Chairmtul, 

Committee on Govt. Assurances. 



MINUTES 

ELEVENTH SI1TING 

APPENDIX 

MINUfES OF THE SrrrING OF THE COMMI1TEE ON GOVERNMENT 
ASSURANCES ON APRIL 7, 1997 

IN COMMI1TEE ROOM NO. 62, PARLIAMENT 
HOUSE, NEW DELHI. 

TIle Committee melon April 4, 1997 from IS.OO hrs. to IS.30 hrs. 

I. Shri E. Ahamed 

2. Shri Paban Singh Ghalowar 
3. Dr. C. Silvera 
4. Shri Dileep Singh Bhuria 
S. Shri Hannan Mollah 
6. Shri Tilalt Raj Singh 

1. Shri P. D. T. Achary 
2. Shri K. Chakraborty 
3. Ms. J. C. Namchyo 

PRESENT 
Chairman 

MEMBIlRS 

SECR£TARIAT 

Dinctor 

Deputy Secntary 

Assistant Dinctor 

2. The Committee considered the following 8 Memoranda regarding dropping of 
assurances seriatium:-

••• ••• 
Memorandum No. 16 

••• • •• • •• 

Request for dropping of assurance given on March 3, 
1994 in reply to USQ NO. 1483 regarding desert 
allowance to B.S.F. Personnel. 

The aforesaid request received from the Ministry of Home Affairs vide MPA 
U.O. No. IXIH.t. (2SP1JSQ 1483-LSJ94 dated 7.1.1997 was placed before the 
Committee for their consideration:-

Tho proposal has been considered in the Ministry and recommended to the 
Ministry of Finance several times. 'The matter was also taken up at the level of 
HMIFM. However. Ministry of Finance has not qreed to the srant of desert 
allowance to BSF personnel in view of the filet that the vth Pay Commiuion 
for consideration. 

17 
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In view of the above position. Lok Sabha Secretariat is requested to kindly 
consider dropping of the assurance referred to above. 

The Committee considered the request in detail and decided not to drop the 
assurance. The Committee observed that B.S.F. personnel have to work in adverse 
condition in the desert and have to face enormous hardships. They should not be 
treated at par with other Government employees. The Committee desired t"'a! the 
Government should inform the Committee about the action taken in pursuanct: of 
ohe recommendations of the Fifth Pay Commission. If necessary. represcmtalivclI of 
the Ministry may be called to enlighten the Committee . 

• • • • • 
The Committee then adjourned. 



MINUTES 
FIRST SITI1NG 

MINUI"ES OF THE SrrnNO OF THE COMMITmE ON GOVERNMENT 
ASSURANCES ON OCTOBER I. 1997 IN COMMITmE ROOM NO. "62" 

PARLIAMENT HOUSE, NEW DELHI 
The Committee met on October I. 1997 from 15.00 boon to 15.30 houn. 

Shri E. Ahamed 

2. Shri Rajendra Agnihotri 
3. Shri D1iyas Azmi 
4. Shri Dileep Singh Bhuria 
5. Dr. Ram Krishna Kusmaria 
6. Shri Hannan Mollah 
7. Dr. Jayanta Rongpi 
8. Shri Tilak Raj Singh 

I. Dr. A.K. Pandy 
2. Shri P. D. T. Achary 
3. Shri K. Chakraborty 

PRESENT 
ChtJirman 

MEMBERS 

SBCRf:I'ARIAT 

AdditioMl Sec~tery 

Joinl Sec~tary 

Depll1y Sec~tary 

4. Ms. J. C. Namchyo Arli.rtalll Di~tor 
S. Shri H.M. Bhatt Commlnee OJficer 

At the OUIlct, the Chairman welcomed the members of the Committee on their 
re-nomination to the Committee for the year 1997·98. The Chairman appriJed the 
members that Iut year there were 1439 pendin,usurances pertainin, to 8th, 9th & 
10th Lot Sabha. However u the miller wu pursued vi,orously durin, the ,.... 
more than 1200 statements in fulfilment of usurancea were laid Oft the tIbIe of the 
House by Minister of Patliamentary Affain. The Chairman also apprised the memben 
that durin, the year. the IIIUI'8ftCeI of II th Lot Sabha have been lidded which IR 
to be pursued by the newly constituted Committee. Thereafter the Committee took 
up the followinl requests for dropping of UlIII1UICe. 

Memo No. 18- . Request for dropping of aaurance Jiven on 27 March. 
1992 in reply to Unstarrod Quostion No. 4872 
reprdin, export tax evasion. 
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The above metioned request of the Ministry of Finance vide Ministry of 
Parliamentary Affairs U.O date No. llIIFin, (27) USQ No. 4872 LSJ92 dated 17.3.97 
was placed before the Committee for their consideration on the following grounds:-

u ..... you may please appreciate that finalisation of disciplinary proceedings 
against the Government servant takes a long time, sometimes years as it 
involves consultation with evc and in appropriate cases UPSC. What is 
important is whether disciplinary proceedings have been initiated in al1 cases, 
it was suggested that our reply may be treated as fulfilment of usurance." 

The Committee considered the above and acceded to the request for dropping of 
assurance on the ground that disciplinary proceedings have already been initiated 
against the Government officials involve. 
Memo No. 19 Request for dropping of assumace given on 29 July, 

1992 in reply to Unstarred Question No. 3317 regarding 
food scandal in Nagaland. 

The Committee took up the above mentioned request of the Ministry of Civil 
Supplies, Consumer Affairs and Public Distribution vide Ministry of Pmiamentary 
Affairs U.O. Note No. IV/CSPD (12) USQ No. 33171LS192 dated 24.7.97 to drop 
the above mentioned assurance on the following grounds:-

"This is a case of alleged diversion of stock meant for PDS into the black 
market. The primary responsibility to distribute PDS stock rests with the State 
Government. 
As it was not possible at that time to collect all the infonnation from the State 
Government of Nagaland an assurance of reply to the Question was given in 
the Lok Sabha. 

On receipt of some information from the State Government of Nagalaod, Part 
Implementation Report was sent to the Ministry of Parliamentary Affairs vide 
this MinisterIS.D.M. of even number dated '.8.94. However, final 
Implementation Report for fulfilment of the Assurance could not be furnished 
as we did not receive tho requisite information from the State Government 
inspite of our best of efforts, an indication of which could be had from a list of 
reminders to the Nagaland Government. It does, not ICen likely that we may 
let requisite information from the State Government in the near future. At one 
slalc we had expected some information from the CBI on the basis of an 
indicatiOD that they might cause an inquiry into the complaint. Bat CBI also 
does not appear to have conducted any enquiry in this matter .. there is no 
response from CBI or from MHA." 

The Ccmunittee acceded to the request to drop the usurance. However diversion 
of stock meant for PDS into the black market being a serious matter, there abould 
have been proper enquiry by CBI. In any case, if the matter bas not been enquired 
iDto, the same could be initiated. 



Memo No. 20-
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Request for dropping of assurance given on Moll I , 
1993 in reply to Starred Question No. 941 re,ardins 
White TIgers. 

The above mentioned request of the Ministry of Environment and Forest vide 
Ministry of Parliamentary Affairs U.O. Note No. VIIFF (22) SQ 941·US/93 dated 
8.1.1997 was placed before the Committee for their consideration on the followins 
grounds:-

"Ministry of Environment and Forests had requested the Hon'ble Member of 
Parliament to indicate the names of the "Big people" for making necessary 
inquiries by the CBI. Since no reply has been received from the Hon'ble Member 
in this regard, an inquiry from the CBI could not be arranged. In view of this, 
it is requested that the Assurance may kindly be dropped." 

The Committee acceded to the request of the Ministry to drop the assurance. 

Memo No.2l Request for dropping of assurance givCO on March 3, 
1994 in reply to USQ No. 1483 regarding Desert 
Allowance to BSF personnel. 

The Committee had considered the above mentioned request received from the 
Ministry of Home Affairs ville Ministry of Parliamentary Affairs D.O. 
No. 11·270l2l17194·P.F. IUISS dated Nil at their sitting held on April 7, 1997 and 
had desired to have the latest position before deciding in the matter Ministry of 
Home Affairs vide D.O. No. lJ·27012l17194·P.F. IUISS dated May 1997 informed 
the Committee as ullder:-

"In this connection, it may be mentioned that the Sth Pay Commission hal 
made no recommendation regarding grant of desert allowance to BSF 
personnel. " 

As the Fifth Pay Commission had already given its recommendations, the 
Committee decided to drop the assurance. The Committee however reiterated that 
Ministry should think seriously about this matter so that affected B.S.F. personnel 
do not feel neglected. 

MemoNo.n Request for dropping of an assurance given on 
May 18, 1995 in reply to the USQ No. 6269 resaniins 
National Water Manasement Project. 

The above mentioned request of the Ministry of Water Resources vuu Ministry 
of Parliamentary- Affair~ U.O. No. XIII/WR (7) USQ No. 6269·US/95 dated 
November 8, 1995 was placed before Committee for their consideration on the 
following:-,. 

"That answer to the aforesaid question furnished was not an assurance and it 
made k.nown only the factual position. The proposals for the proposed 
NWMP-ll are under consideration. The NWMP·ll is to be taken up with World 
Bank. credit assistance and the exact time frame for credit qreement will 
depend on the prosnunme of the World Bank 10 apprailC the project and include 
it in its fundinS schedule." 
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The Committee considered the request of the Ministry and qreed to drop the 
assurance. 
Memo No. 23 Request for dropping of assurance ,iven on 

August 24, 1995 in reply to UnstarTed Question No. 
3071 re,ardin, Indecent picture of Hindu Oods. 

The above mentioned request of the Ministry of Home Affairs vide Ministry of 
Parliamentary Affairs U.O. Note No. XIVIHA(8) USQ 38711LS195 dated 12.3.1996 
was placed before the Committee for their considration on the followin, pounds:-

" .. In reply to the said question, it was stated Utur-alitJ that" the cue is under 
investiption". It was not at all the intention of the Government to stand an 
assurance to be followed by its expeditious fulfilment because the Government 
was very clear that the matter bein, ,fib-judice will take its own time in its 
final disposal This intention is all the more evident in the position as brouJht 
out in the reply to the question and reproduced below:-
" .... Action, as per law, has already been taken i.e. Social Security Cell of the 
Crime Branch, cm, Bombay registered an offence under C.R. No. 201195 
dated July 20, 1995 UIS 292 (2), 153 (a&:b) of IPC and UIS 3,4 and 6 Women 
(Prohibition) Act, 1986 and Bombay Police Confiscated eight copies of the 
be,Ding available with the disUibutor. Proprietor of the fann, Harkishan 
Doilalmosl Chhatani was also arrested on July 21, 1995, who was however 
released on bail by a local court on the same day. The case is under 
investigation. " 
As the matter is pending in the Court at Bombay and it would not be appIopriate 
for the Government to interfere in the functioning of the judiciary. it is requested 
that the use of terminology" the cue is under investigation may be interpreted 
in its proper perspective viz. the matter is ,flbjudice and not in the hinds of the 
Government to dispose it of in a given time-frame and thus may not be 
interpreted as pendin, Assurance and deleted from the Ust of pendinl 
Assurances. " 

The Committee considered the above pounds advanced by the Miaistry for 
droppin, of the assurance. As the matter is ,ub-judice. the Committee decided not 
to punue the matter further. 
Memo No. U Request for dropping of assurance given on 4.12.95 in 

reply to USQ No. 1071 reprdin, Chemical Plat in 
Oujarlt. 

The above mentioned request of the Ministry of CIemicaIs.and Fertilizers vIM 
Ministry of Parliamentary Affain U.O. Note No. XV IC P (1) USQ 107I-LSI95 cIaIed 
30.10.1996 was pllCed before the Committee for their considenIion on the fo1lowinl 
pounds:-

• As could be MOIl from part (0) of the Question. the inference is 011 a.emicaJ 
Plants in the Public Sector. In the Answer given by the Minilter of SIIlC 
(Qemic:als &: Fertilizen) On 4.12.1995, it has .... clearly lIMed Ibat no 
Cen1ra1 Oovernent PSU in the Chemical Sector in Ouj..a ... become sick 
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durin, the lut dne yean. J.. ~ ItaIed in the ume answer. two Cellini 
PSUs, namely MIs HindUitan °Fluroc:arbons. Ltd. (HPL) and °Mls Soulheni 
Peaticides Corporation Board for IndUitriai and Financial Reconstruction 
(BIFR) durilllo tbia period: The revival achemc of both the PSUs are under 
consideration of the BIFR in accordance with tho Sick Induatrial Companies 
(Special Provisions) Act, 1985. 0 

The proc:eedin,s before the BIFR are time conaumin,lepl proceu under the 
provisions of the aforesaid Sick IndUitriai Companies (Special Provisions) 
Act, 1985. All the interested parties including the Government are ,iven 
opportunitys for hearing. before the BIFR adjudicates the CUCI. Presently 
both the cases are before the special Benches of the BIFR. The Government is 
only one of the parties before the BIFR in the procccdinp and has no direct or 
indirect administrative control on these hearings. 

The Committee considered the arounda advanced by the Ministry in favour of 
droppin, the assurance and acccdcd to their request 
Memo No. 2S Request for dropping of assurance Jiven on 6.12.95 in 

reply to Stamd Question No. 149 re,ardin. Sainik 
School. 

The above mentioned request received from the Ministry of Human Recourcea 
Development vide Ministry of Parliamentary Affairs U.O. Note No. XVID (3) SQ-
149-LSJ95 dated 13.2.97 was placed before the Committee for their conaideration 
on the followin, JfOUnda:-

"The Ministry of Defence has been constantly writing to the MHRD at reaular 
intervaIJ to expedite the decision in the matter. Since there has been no response 
from MUtID. Ministry of Defence had to request the Ministry of Parliamentary 
Affairs for grantin, extensions for six months from 6.3.96 to 5.9.96 and then 
.,ain from 6.9.96 to S.3.97 . . 
Sainik Schools are I1In by Sainik Schools Society registered under the Societies 
Repll'ation Act of 1860. The Board of Govcmon with RRM as CbainnaD 
and CUef Ministers or Education Ministers of 18 States, where these schools 
_ located beaidoa otbcn lOIlior dignitoriea of the Government of India as 
members _ responsible for over-all administration. supervision and control 
of Sainik. Schools. Hence even after a decision is taken by MHRD. the mailer 
would need to be referred to eonccmcd State Government In brief. a fiDaI 
decision in the matter may take lon, and is not in the hands of this Minisby. 

Takin, into account the above facta about the intricacies involved in the 
propoul. the Ministry of Dcfeace eaviaapa indefinite delay in arriviq at • 
decisioa by Ministry of Human Resource Development in abe iauc. 

Ia View of Ihe poaiIiOD IbUd ~. Ihe MiaiaIry of Pmiameata'y Afhira is 
requested to kindly place the above position before the Committee on 
P.u.meatary IIIUI'8IIC:OI with • rcq1*t to drop the Auurance. The MiDiIIry 
of Defence would continue to pursue the cue with MHRD and as IOOIl .. 
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there is any decision in the matter. the same will be intimated to the Ministry 
of Parliamentary Affairs," 

The Committee considered the request of the Ministry and agreed to drop the 
assurance, The Committee were however astonished to note that despite repeated 
reminders. Ministry of Human Resource Development have not cared to re~pond, 
The Committee were of the view that Ministry of Human Resource D!', vdopl'lent 
should reply immediately to the Ministry of Defence with facts, 

The Comminee then adjourned, 



MINUTES 

SIXTH SIrnNG 

MINUJ'ES OF TIfE SIXTH SIrnNG OF THE COMMITTEE ON 
GOVERNMENT ASSURANCES HELD ON DECEMBER 10. 

1998 IN CHAIRMANS ROOM NO. 143. THIRD FLOOR. 
PARLIAMENT HOUSE. NEW DELHI. 

The Committee met on December 10, 1998 from 1500 hours to 1600 hours. 

PRESENT 

Slui E. Ahamed - Chairman 

MEMBERS 

2. Slui A Venkatarami Reddy 

3. Slui Rupchand Pal 

4. Shri Ganga Ram Koli 

5. Shri Hari Kewal Prasad 

6. Shri Sanat Kumar Mandai 

7. Dr. Suguna Kumari COOlia Melia 

8. Shri Dileep Sanghani 
SBCRBTARJAT 

1. Shri K. Chakraborty - Deputy Secretary 

2. Ms. J.C. Namchyo - Assistant Director 

2. The Committee considered the draft 3rd Report and adopted the same. The 
Committee authorised the Chairman to present the report during the current Winter 
Session of Parliament 

3. The Committee finalised the tour programme and decided to undertake • study 
tour w.e.f. January 22. 1999 to January 27, 1999 to Calcutta, Port Blair. Chennai 
and Banplcn. 

1Jae CommilUt IMII adjourned. 
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ANNBX.fJRE 
LIlt fIl Cornapc.deDc:eI 

Question No.- 3317 Unstarred (Lot Suha) Date of Question: 29.7.92 

S.No. 

I. SlIfe Oem. of N.,.....s nqllUlled 
10 funIiIh ....... 10 fuUIIlhe 
1IIIIIr8Ile./t. copy ofrepl, iiIIde iii 
the QIaIioII..t copy of Newt • 
eli .............. 

2. RemlIIder 
3. -do-

4. -do-

5. -do-

6. -do-

7. -do-

I. -do-

9. -do-
10. -do-
II. -do-

12. -do-
13. -do-

14. -do-
15. -do-
16. -do-

17. -do-
II. -do-
19. -do-
20. -do-
21. -do-
22. -do-

23. -do-
24. -do-

25. -do-
26. -do-

10.1.92 

21.9.92 
12.11.92 

21.12.92 
1.2.93 
31.3.93 
23.4.93 

20.6.93 
23.7.93 
1.10.93 
21.2.94 
5.5.94 
3.6.94 

11.1.94 
30.1.94 
12.9.94 

3.10.94 
11.11.94 

12.1.95 
6.2.95 
21.3.95 
21.4.95 

2.6.95 
30.6.95 

23.'.95 
21.9.95 
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Lew! of ........ """" ce 

DiIecIOr 10 Mlo 
CS,CIt..tPO 
10 Sec:i-.y (F .t CS) 
SIIIII Oovt. 
(D.O ...... ) 

-do-
MOS (CS .t PO) 10 
0cMrDar. SCIIe Oovt. (D.O. LeaIr) 

DinIcIar 10 Secy. 10 Oovemor (D.O. Leaer) 

,....... III Sec:dGlIewI 
-do-

MOS (CS .t PO) 10 QiefMiallllr 

(D.O. Leaer) 

Dim:tar 10 Secy. (D.O. LeIfIIr) 

Direccar 10 Secy. (FACS) SWe Oovt. 

TeIepIm III Sec:doIlIeveI. 
TeIe&nm DinIctor level. 
Secnary (CS) 10 CIIief Secy. (D.O.1eIIIr) 
DireccarIO Secy. (FACS) 
SCIIe Govl. (D.0.l.eaa') 

SecIiaD 1ewI. 
-do-
DinIcIar 10 Secy. (P.tCS). 
SIIII Oem. D.O. remiDder. 

Secdaa 1ewI. 
-do-

-do-
u.der Secnary 10 Secnary (Facs). 

Secdaa 1ewI. 
W.~IOs.c:..y 
(FACS) (D.O.lAIIIr) 

SecdaDIewl 
....... rarCA. CAS POlO 
Clliel'Mw-
Secdaalewl 
-do-
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Ufo. eo.... 0.- LeWIf of COin., ald •• a. 

27. RemiadIr 10.1.96 SecdaaLewl 

21. -do- 27.2.96 -do-
29. -do- 10.4.96 -do-
30. -do- 26.6.96 W. SecnIIry lID SecnIIry 

(PACS)(D.O.lMW) 

31. -do- 23.7.96 SecnIIry (CS) lit 0Ief 
s.a..y(D.O.lMW) 

32. -do- 25.10.96 DncIar to s.a..y (poI:CS) 

33. -do- 1.1.97 MJ-. farFuod, CS. 
CAoVD to OW ...... 

34. -do- 17.2.97 SecnIIry (CS) to CIIiIf Secnary. 
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APPENDIX A 

UST OF REF'ERANCES MADE BY MOD wrm MHRD 

(a) 00 No. 8(3)193-D(SSC) dated 29 Dec .• 9.5 from JS (Tra) & CAO to JS 
Deptt. of Education. MHRD. 

(b) 00 No. 8(3)193-D(SSC) dated 10 Apr .• 96 from JS (Tra) & CAO to JS 
Deptt. of Education. MHRD. 

(c) 00 No. 8(3)193-D(SSC) dated 7 May. 96 from AS (R) to Secretary. Deptt. 
of Education. MHRD. 

(d) 00 No. 8(3)193-D(SSC) dated 10 June, 96 from AS (R) to Secretary, Deptt. 
of Education, MHRD. 

(e) 00 No. 39181AS(R)196 dated 18 July .• 96 from AS (R) to Secretary, ~ptt. 
of Education, MHRD. 

(f) 00 No. 8(3)193-i:>(SSC) dated 17 Sept., 96 from JS (Tra) & CAO to JS 
DepU. of Education, MHRD. 

(I) DO No. 8(3)193-D(SSC) dated 17 Oct., 96 from JS (Tra) & CAO to JS 
DePu. of Education; MHRD. 

(h) 00 No. 194113.529/JS (Tra) & CAOlDef. Secy./96 dated 23 Oct.. 96 from 
Defence Secy. to Secretary, Deptt. of Education, MHRD. 

(i) DO No. 1418261JS (Tra) & CAOlDef. Secy.197 dated 17 Jan .• 97 from 
Defence Secy. to Secretary. Deptt. of Education, MHRD. 
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